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for all the three steel plants. It is not a question 
whether th< foundation stone is laid or not. 
The major thing is that provision has been 
made and work will be started in all the three 
plants inclui ling the Hospet steel plant in 
Mysore. 

He has also me: itioned about Malnad 
which is a backward area. For his information 
I would convey thi-t in the State's Fourth Plan 
itself provision has been made for the regional 
development of M sore itself. 

With these rer iarks I hope that popular 
Government will be installed in Mysore as 
early as possible md I commend this Budget 
for the consideratit n of the House. 

THE VICE.CHAIRMAN (SHRI AKBAR 
ALI KHAN) :  The question is : 

"That the Bill to provide for the with-
drawal of certa n sums from and out of the 
Consolidated Fi nd of the State of Mysore 
for the services c a part of the financial year 
1971-72, as >assed by the Lok Sabha, be 
taken into consideration." 

The motion was adtpted, 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We shall now take up clause by 
clause considerat on of the Bill. 

Clauses 2 and 3 anc The Schedule were 
added to the Bill. 

Clause I, the Enoch ig Formula and the Title 
were added to the Bill. 

SHRI K. R. GVNESH: Sir, I beg to move. 

"That the Bill 11 returned." The question 

was pu and tlie motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) :  The question is i 

"That the Bill t< > authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of the 
State of Mysore or the services of the 
financial year 1971-71, as passed by the 
Lok Sabha, be taken ino consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN) : We shall now take up clause by 
clause consideration of the Bill. 

Clauses 2 and 3 and The Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the title 
were added to the Bill. 

SHRI K. R. GANESH: Sir, I beg to move : 

"That the Bill be returned." The question 

was put and the motion was adopted. 

RESOLUTION RE CONTINUANCE OF 
THE PROCLAMATION ISSUED BY THE 

PRESIDENT ON THE 19TH MARCH, 
1970 UNDER ARTICLE 356 OF THE 

CONSTITUTION IN RELATION TO THE 
STATE OF WEST BENGAL 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : Sir, I beg 
to move the following Resolution :- 

"That this House approves the continu-
ance in force of the Proclamation issued by the 
President on the I9th March, 1970 under 
article 356 of the Constitution, in relation to 
the State of West Bengal, for a further period 
of six months with effect from the 1st April, 
1971." 

The Proclamation issued by the President in 
respect of West Bengal on March 19, 1970, 
would continue in force till the 31st March, 
1971. Elections to the State Assembly were 
held earlier this month and the prospects of the 
formation of a stable Ministry in that State are 
still being explored. Since the formation of a 
Ministry mav not be possible before the 31st of 
March, it is necessary that this Proclamation 
should continue in force beyond that date till 
such time that it becomes possible to restore a 
popular Government in that State. Although 
the effect of the approval of this Resolution 
would, as provided in article 357 of the Consti-
tution, be that the Proclamation may continue 
in force for a period of six months, the  Procla- 
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[ Sbri Ram Niwas Mirdha ] mation can be 
revoked earlier if and when  the Governor is 
satisfied that it  would  be possible to have a 
stable Ministry in that State. 

I would like, Sir, to take this opportunity 
to mention that during ibis period of nearly 
one year when the Central Government 
became responsible for the administration of 
that State, a number of developmental 
schemes and schemes for promoting greater 
social justice were commenced and the 
general programme for development of the 
State was implemented with vigour. There 
were difficult and complex problems in that 
State which had been further accentuated by 
difficult law and order conditions and 
political instability in the past. 

In regard to law and order the problem was 
tackled from  various angles.  Thus whilst on 
the one hand the State Police was provided 
with better equipment, transport and 
communications, they were also assisted in  
their task by Central forces.  More legal 
powers were  given to the State Government 
by  two Presidential enactments,  the West  
Bengal  Prevention   of Violent Activities Act  
and  the  West Bengal Maintenance of Public 
Order Act,  for dealing with  the situation.   
Public   co-operation was also sought and 
received in an increasing measure for curbing 
extremist and  violent  activities.   It was as a 
result of these various steps taken that 
peaceful polling in that State became possible 
and the percentage of voting reached nearly 
60 per cent.  This compares favourably with 
the all-India average of nearly 55 per cent and 
that in most other States. The people by 
exercising their verdict  against  the extremist 
and subversive ideologies of violence. 

The House is aware of the priority attached 
by the Government to the problems of Cal-
cutta. This task had been taken up by the 
Central Government in all seriousness imme-
diately after the issue of the Proclamation. 
Additional sources of revenue for financing a 
larger programme of development were found. 
The entry tax imposed a few months back has 
proved to be a substantial source of revenue. 
Beside more funds have been made available 
by borrowing from the market and loans 
received from the Central Government and 
other financing institutions. The Calcutta 
Metropolitan Development Authority,   
having   jurisdiction | 

over the entire metropolitan region, was set up 
in order to co-ordinate and facilitate the 
planning, financing and implementation of the 
programme. In regard to the programme for the 
current financial year, it is expected that Rs. 
18.7 crores would have been utilised for 
schemes of development of civic amenities in 
Calcutta. These include providing more 
drinking water, improving the drainage, seive-
rage and garbage disposal and other schemes of 
development in the field of traffic and trans-
portation, medical and educational facilities. 
Considering all the difficulties and the magni-
tude of the problem, I would like to thank and 
congratulate all these who have been associated 
with this work and have made this achievement 
possible within sueh a short time of the taking 
up of this programme. Besides the general 
schemes of development a special crash pro-
gramme for ameliorating the living conditions 
of about a million people in the Bustees of Cal-
cutta was launched. During the current year, 
about Rs. li crores would have been utilised 
and it is hoped that by the end of the current 
working season, that is, by about the month of 
June 1971, about 5£ lakh bustee dwellers 
would have benefited by schemes costing about 
Rs. 5£ crores. 

In the field of land reforms, two Presidential 
Acts of far-reaching importance were passed. 
The lot of the share cropper has been improved 
and his share raised to 75 per cent. His right of 
cultivation has been made more secure and 
hereditary. By the second legislation, the 
ceiling on agricultural land has been further 
lowered and fixed with regard to the family as 
a unit. Simultaneously with land reforms, 
Government attached importance also to the 
implementation of the land reforms laws. 
During the year about 1.13 lakh acres of land 
was vested in Government after its detection as 
having been held cladestinely About 65,000 
acres of land were settled with the licences. 
About 60,0U0 families who did not own any 
homestead land benefited by the free gift by 
the Government of small homestead plots. The 
Revenue organisation has also been strengthe-
ned and improved in order to secure faster 
implementation in future. 

A number of steps have also  been taken  to 
improve the general industrial and  economic 
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                   West Bengal 
and  to work for the prosperity of my  State. Sir, 
West Bengal has  been under  the spell of 
President's Rule for quite some time.   It  was a 
popular Government which was elected in 1967 
and in  1966.  They failed  to function due to their 
inner contradictions.   So, another election was 
necessary for my State.   That election has been 
held only a few days back.  Shri  Jyoti Basu  who 
is  the leader of the  Marxist-Communist Party, 
who happened to be the Deputy Chief Minister of 
my State, threatened even the officers, he 
threatened the police, he threatened even the 
people in public,  from public platforms.   He 
made speeches in which   he threatened the 
officers  and  said,  ' 'We have   taken down your 
names of those who are not   functioning 
properly"—by  'properly' he ment the officers are 
to toe the line of CPM.  He  threatened  the 
officers,  "We are   coming back to power and we 
will  appropriately  deal   with those who are not 
tooling our line."  He threatened   the people at a 
meeting at Kharagpur. He said, "The  people who  
are against  us, do not forget that we are coming 
back to power. Those who are against us,  we will 
also take them  as  our enemies  and  will  give   
them a lesson."    So, the  people  took that   threat 
in right earnest and gave them a lesson. This time 
the CPM could not muster enough strength to 
form a Cabinet.  The satellites   joined  hands with 
the CPM.   Even then  their number  became so 
Jess that they could not   forma Cabinet there.  
They are now blaming the Government   of India.     
In the other   House,  even through the press,  they 
are ventilating their grievances.  They said, "Why 
are you not asking Shri Jyoti Basu  to form   a  
Cabinet?" Of course, if Mr. Jyoti Basu has the 
majority with him, constitutionally he would have 
been in a position to form a Cabinet.    
Unfortunately  it is not so. 

Sir, our friends opposite, I mean the 
Syndicate Members, put up candidates in the 
different constituencies. What was their 
propaganda? Their propaganda was, "Vote 
for us. If you do not vote for us, do not vote 
for Indira Congress. Vote for the CPM." I 
know it from my personal knowledge 
because I was in charge of West Bengal 
election. 

THE LEADER OF THE OPPOSITION 
(SHRI M. S. GURUPADASWAMY) i I say 
it is a canard and slander. 

conditions.  The   Covernment of India   have 
decided to setup th Industrial Reconstruction 
Corporation with ill headquarters at Calcutta 
for helping the sick md closed industries in 
the Eastern   Region    : nd    particularly   in   
West Bengal.  A  zonal c immittee of the 
IDBI was set up  in  Calcutta    for  financing 
small   and medium industries.   A 
Presidential Act,  called the West Bengal Rel 
ef Undertakings   (Special Provisions) Act,   
1971, has also been    enacted recently  to   
enable  he  Government    to  take over sick 
or closed u iits in the interests of continuing  
the   level  c;'  employment.   All  these steps  
have had  a    leneficial  impact  but the work 
requires to be ( mtinued and intensified. 

Government has a so laid emphasis on 
talking the problems of mployment in the 
rural areas. A number of programmes for 
benefiting the small and the marginal farmers 
and for helping agriculturists by more and 
better inputs and technology hav I been 
sponsored by the Central Government. 

The good work tl us commenced in West 
Bengal during the last one year will require to 
be continued and sus ained with as much if not 
greater vigour i i the future, I would earnestly 
hope that wl ile the Central Government will 
continue 1 > give all assistance and support, it 
will also receive the co-operation of the people 
and all t >e political parties and groups in that 
State as also the leadership of1 the State 
Government ("or satisfactory progress and 
completion of this programme. 

Sir, I have ahead taken a long time and 
before I conclude I w uld once again recom-
mend to this House t le adoption of this Re-
solution. 

The question was proposed. \/ 

SHRIMATI PURAlil MUKHOPADHYAY 
(West Bengal) : Mr. Vice-Chairman, while I 
welome the ProcIamati< n of President's rule to 
be extended for a peri d of six months, lean 
conifidently tell this 1 louse that we will not 
need six months' time. The new Cabinet will 
come to power on the 2nd of April, that is, three 
days hence. That will be stable, democratic, 
non-Marxist Cabinet in West Bengal. I wish all 
Members wil! wish success for that Cabinet to 
function in a way so that the Cabinet is in a 
position .o remove  the distress , 
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SHRIMATI    PURABI    MUKHOPADH-
YAY : Mr.  Vice-Chairman, Sir, I challenge the 
statement of the Leader of the  Opposition. If he 
does not know, let him ask his colleagues from 
my State.  They said from the open dais. 
Wherever they had gone, they  openly  canvassed 
in  favour  of  the CPM.  We heard the speeches 
made by the  Syndicate members  ... 
(Interruptions) When it suits their    purpose  the 
join hands with the CPM.   Shame  on them. The 
Marxist-Communist Party, they  are  the enemies 
of my  State,  they   are the   enemies of the 
people,  it  is they who butchered  the people of 
West Bengal like   anything.  Even the other day 
you heard about Mr.   Hemant Kumar Basu, the 
Forward Bloc leader. What was he ? He was a 
person who  had no enemies.  We might have 
different from him politically.  But we had the 
highest respect   for Mr. Hemant Kumar Basu.  
He was murdered in open daylight.   The  
Congress   (Syndicate) did not hesitate to shake 
hands with those murderers of Mr. Hemant 
Kumar Basu.   Only on the 27th... 

SHRI M. S. GURUPADASWAMY :  What is 
she talking about ? 

SHRIMATI PURABI MUKHOPADHYAY: I 
am very sorry... 

SHRI M. S. GURU PADASWAMY : There 
must be same limit to canard and slander. They 
did the same thing in Kerala. They have said, 
"We are in privy with the Communists there." Is 
it not true? They are doing the same thing here.  
In West Bengal... 

SHRIMATI PURABI MUKHOPADHYAY: 
Sir, is he on a point of order ? 

THE VICE-CHAIRMAN (SHRI  AKBAR ALI 
KHAN) : No. 

SHRIMATI PURABI MUKHOPADHYAY : Is 
he on a personal explanation ? Otherwise, can he 
take precedence over my speech before I finish ? 
I cannot oblige the Leader of the Opposition by 
praising a party, a party which has been totally 
rejected by the people a party which was hand in 
gloves with the CPM in my State. Sir, hold an 
impartial enquiry. Let the Leader of the 
Opposition hold an impartial enquiry. Let an 
impartial enquiry be made by his own party 
members. Let them go through the election 
campaign, the literature,  the 

speeches made by  the members of his party, 
the candidates  of his  party.  He will come to 
know and he will hang his head in shame. That 
is the actual position in my  State.   (Inter-
ruption by Skri M.S. Gurupadaswamy) The  
Congress (Syndicate)  was completely  in 
collusion with the C. P. M. people  during the 
election. Sir,  they  might  have  thought that 
the Congress (R) had become such an 
unpopular party in my State that it was no use 
standing in elections without shouting  against 
Congress  (R). They thought to combine with a 
popular party like the C. P. M.  And what was  
the  popularity of that party ? The vote that the  
C. P. M. got this time was much less than the 
vote  they got in 1967 and 1969. 

Sir, I was talking about Shri Hemanta 
Kumar Basu's murder. Only on the 27th of this 
month, that is, three days back, one of our 
party colleagues, who was with me in the 
Assembly for the last 18 years, was murdered. 
His age was 65, Shri Jogeswar Roy. He was 
murdered in open day light by the C. P. M. 

SHRI SASANKASEKHAR SANYAL 
(West Bengal) : This happened during the 
President's Rule. 

SHRIMATI PURABI MUKHOPADHYAY: 
During the President's Rule, of course.  I am 
grateful to him for   pointing  this out  because 
Mr. Sanyal's party, the C. P. M.  party, very 
successfully handled the Government of West 
Bengal.  In some of the departments they had 
full infiltration of the C. P. M. minded  people 
and   they   did  whatever  they   could, in the 
absence of a popular Government, during the 
President's  Rule.  We are going to   suitably 
take action against those officers, those under-
lings, who work hand in hand with the C.P .M. 
party during the President's time. 

[MR. DEPUTY CHAIRMAN in the Chair] 

This is the state of affairs in my State even 
during the time of the President's Rule. I admit 
there was a large-scale disorder. But now that 
disorder is concentrated in political pockets. 
Murders are taking place because of intra-party 
clashes and political party  workers. 

Sir, the Government that is going to be 
formed, a coalition Government, a democratic 
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coalition Governm' at, will take up certain 
programmes for tl e people of my State for 
their welfare. From the Congress side there 
are some of the meaures that should be taken 
as early as possible I may enumerate those 
steps.  They are : 

(1) Immediate restoration of peace and 
tranquility in the State ; 

(2) Safeguarding the people's rights and 
enlightening thei i about their democratic 
rights and respon ibilities ; 

Sir, in the name  democratic rights, in the 
name of gains of tl  peasantry, the C. P. M. 
party which was in ] ovver, played one 
peagent against the other, played one worker 
against the other. There were not only intra-
party clashes, there were lot only struggles 
among classes, one class n se against the 
other, one party rose against thr other, one 
party struggled against another party. We 
want to put an end to it and we .vant to ensure 
the democratic rights and responsibilities of 
the people. 

(3) Creating grt ater employment oppor-
tunities in the State   : 

(4) bringing about normalcy in educational 
institutions and furthering the cause of the 
students and their future ; 

(5) securing social and economic justice 
for the common m: n ; 

(6) immediate Istribution of Khas and 
waste land amon  the landless peasants, 
adivasis and the Scheduled Castes ; 

(7) improving tl e living conditions of the 
weaker and poor' f sections of the people, 
particularly of the xploited peasants, working 
class, toiling nasses and the neglected middle 
class ; 
 

(8) Safeguarding the legitimate interests of 
the backward chases, Muslims and other 
minority communities, the Scheduled Castes 
and the Scheduled Tribes ; 

(9) Taking step^ and enacting progressive 
legislation to implement the policies 
mentioned above \.-ith a time-bound pro-
gramme.   These an   the nine   items on the 

basis of which the Congress in West Bengal 
is joining the Cabinet which is going to be 
formed on the 2nd of April. 

Mr. Deputy Chairman, Sir, in the Vote   on 
Account Bill that we are going  discuss,  I   find 
that the State Government will  have  to  cover 
an overall deficit of Rs.  28.60 crores.  May I 
ask Government of India.   Where  do we  find 
resources to the tune of Rs. 28 crores  to  cover 
this   gap ?   How   much   do   we pay  to your 
coffers, may I ask ?  And what are we  taking 
back from you,   may  I  ask ?   How  long  will 
you   continue  to   have    this    discrimination 
between one State and   another ?  Sir,   I  will 
not mention the States which are getting more 
from the Central exchequer  than what  their 
legitimate share is.   But may I not ask whether 
you realise that you are  doing some  injustice to   
the   State   of West   Bengal ?   On   many 
occasions I have spoken in  this  House about 
the discrimination.   If you are  so anxious to 
solve  the  problem  of my   State, a  problem-
ridden State,  where is your helping hand ? 
Where is the money  to open new avenues of 
employment    for    the    unemployed    youth ? 
Where is the  helping hand  for  better living 
conditions ?   I am  grateful to  the  President for 
mentioning  West Bengal in this address, 
specially the problem of Calcutta.   He assured 
us in his address that everything  will  he done 
for the  State of West Bengal.   But both  the 
Vote on Account Bill and the statement  that 
you have made here show very little of this 
helping hand that we were assured  of.   What 
about the rural electrification schemes that  we 
had been  asking  for every  day  here ?  You 
have already  spent about  Rs.  20  crores on 
that.   But I   said   that   the   highest  priority 
should be given to rural electrification schemes. 
I do not find  that  kind  of a  priority  in  the 
Budget.   What   about  the  rural employment 
programme ?   The   Prime Minister assured us 
that employment would be  provided  at  least to  
one    member    in    every    family.   Where is 
the scheme for that ?   Do you find  anything in   
this   Vote   on   Account  Bill ?   I  will   be 
waiting to hear the reply of the Minister.  The 
Calcutta   Metropolitan   Development  Autho-
rity has been created.   But what about slum 
clearance ?   I find that only a sum of Rs.  105 
lakhs has been spent on slum clearance  up till 
now and a sum of Rs.  20  crores  has already 
been spent for other development  programmes. 
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[Shrimati Purabi Mukhopadhyay] 
It is too insignificant. What about the Farakka 
Barrage ? I think the whole House would agree 
with me that the Farakka Barrage should be 
completed as early as possible. But the whole 
thing is now in a stagnant condition. I do not 
know what the difficulties are. The 
Government should immediately see that the 
Farakka Barrage is completed as early as 
possible. What about a second Hooghly bridge 
? What about a tube railway ? IF there is no 
tube railway, what about a circular railway ? I 
do not find mention of those things in it. Sir, I 
welcome the setting up of Industrial 
Construction Finance Corporation which has 
been set up very recently. It will help in 
financing the closed mills and factories. I do 
not know what would be the total allocation 
for this, but to solve the problem of West 
Bengal, we need to create more avenues of 
employment for the rural youths and the urban 
youths. 

Speaking about the Plan allocation, West 
Bengal has been sanctioned only Rs. 320 
crores in the Fourth Plant, while Maharashtra 
was given Rs. 895 crores. I will reserve my 
comments on that. I am saying only about the 
figures. Sir, our contribution towards the 
exports is 37 percent of the total is earned hy 
India. 

Sir, you have already rung the bell for me. 
This is the last time that we will be discussing 
about the Vote on Account in this House. 

SHRI SHEEL BHADRA YAJEE (Bihar) : 
Why do you say it will be last ? 

SHRIMATI PURABI MUKHOPA-
DHYAY : Of course it will be the last. It will 
be done on the floor of the Assembly in West 
Bengal. 

Sir, I am very much thankful to the Govern-
ment of India for the two legislations they have 
already passed during the President's Rule 
about land reforms. We are going ahead but 
our problem is very difficult. With your 
helping hand, I think the State Cabinet, which 
is going to be formed within a day or two, will 
prosper and the people of West Bengal will 
feel that there is a democratically elected 
Cabinet to look after the interests of my State. 
Thank you. ., 
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SHRI SASANKASEKHAR SANYAL : Mr. 
Deputy Chairman, Sir, I oppose this motion of 
discussion on West Bengal without a proper 
bearing upon what is happening in East 
Pakistan. This is completely unrealistic. My 
good friend, the hon. Minister, read out a well 
prepared speech and there is no mention of 
that there. For some days on the floor of the 
House and in party meetings of all parties, we 
have been speaking of our sympathy with the 
Bangla Desh. We have been talking of our 
solidarity with the people of East Pakistan. Is 
that the full stop or just a coma or a semicolon 
? Having committed ourselves of sympathy 
and solidarity, is it not expected that we follow 
up our professions by substantial doings ? Sir, 
in the West Bengal budget there is no mention 
of anything in regard to East Bengal. In the 
Central Budget there is no mention of any 
provision. 

Sir, suppose as a result of the fight, our 
friends and brave freedom fighters come over 
to the State of West Bengal and other parts,. 
that may create a problem of its own. Have we 
made any provision for that ? We have not. 
The question will arise : Are we going to send 
them back to the woods ? Supposing refugees 
come over here, shall we send them 
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[Shri Sasankasekhar Sanyal] back to woods, to 
be killed   by sabre jets and by   the   Pakistan   
army?  Or   shall we   send the properly  
equipped   to  carry on the   fight for liberation 
? 

Sir, this expression of sympathy has created 
a responsibility that we must take quick action. 
Let us be bold. L<:t us be quick. Let us be 
decisive. Let us be prompt. Because if East 
Bengal is vanquished, then West Bengal will 
collaps e under the crushing influx of refugees 
from there. Therefore, we have to help them in 
this fight. We have to give them everything 
that is needed by them for keeping up this fight 
for liberation, otherwise it will be too late. Our 
leaders of the Government are biding their 
time. They are giving a sop by words of 
sympathy but they are probably looking 
forward and their eyes are directed towards the 
high Powers who are their creditors. They are 
waiting for directives but when the green 
signal of direction comes from overseas, then 
it may be too late. Therefore I maintain that the 
President's continuation depends upon, to a 
great extant, what the President's Government 
is prepared to do for East Bengal and also for 
West Bengal to meet this contingency. 
Therefore I maintain that we have to oppose 
this continuation. My good friend, Shrimati 
Mukhopadbyay, who is a very good speaker, 
over-sighted all these problems. She is 
suffering from an obsession of CPM. What is 
the CPM's problem now ? She was saying that 
every murder was committed by the CPM. 
Those who are against the Congress, not the 
people of the Congress, many of them say that 
all these murders are engineered by the 
Congress in order to lay the blame upon the 
CPM. 

THE MINISTER OF EDUCATION AND 
SOCIAL WELFARE (SHRI SIDDHARTHA 
SHANKAR RAY):  Who says that ? 

 SHRIMATI     PURABI     MUKHOPAD-
HYAY : What a brain-washing .' 

SHRI SASANKASEKHAR SANYAL : 
What a brain-washing ? It is a fact. As a 
matter of decency, my good friend who was a 
Minister for some time should not have talked 
of those things because of the fact that these 
are  sub-judice matters.   With the privi- 

lege in this House it is very easy to scatter 
slander against a Party which she does not like 
but then this is not befitting the decorum of 
herself at least. 

Coming back to the point, without being 
guilty of repetition, I plead and plead very 
vehemently that our friends of the Government 
should rise up forthwith and made provision 
for equipping East Bengal people for carrying 
on their fight and if they come, we shall have 
to make provision for giving them shelter for 
recouping from exhaustion and we have to 
send them back better-equipped. We have to 
send our men also there in order to take part in 
the fight for liberation because if East Bengal 
goes, West Bengal goes and if West Bengal 
goes, India goes also. You do not know what 
will happen from the other place. Therefore if 
you want to maintain t\\e integrity of this 
country, you have to take the offensive and that 
will be the best defence and this is what I plead 
and maintain. 

SHRIMATI PURABI MUKHOPA-
DHYAY : On a point of personal explanation. 
I never discussed the merits or demerits of the 
cases before the court. 

SHRI SASANKASEKHAR SANYAL : 
You mentioned CPM. 

SHRIMATI PURABI MUKHOPA-
DHYAY: Those who have been arrested, they 
all belong to  the CPM. 

SHRI SASAKASEKHAR. SANYAL : You 
may be arrested. Will that show that the 
Congress is behind it ? A person arrested 
should be proved, otherwise it is vindictive-
ness. 

SHRI SIDDHARTHA SHANKAR RAY: 
Calcutta has given the verdict. 

SHRI SASANKASEKHAR SANYAL: 
After the elections everyboy says that it is 
engineered by the Congress. 

 SHRI MAHAVIR TYAGI : (Uttar Pradesh) : 
According to the Constitution, the President 
takes over the administration of a State on a 
few conditions. According to the Constitution,   
if there   is   a   law  and   order 
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problem there which a State Government 
cannot control, ther it is for the President to 
take over the adn inistration. Then if there is a 
financial crisis a nd the State Government 
cannot run itself, he President is authorised to 
take over administration. When a democratic 
Government, after the elections, is not 
possible and a Mi astry cannot be formed, then 
the President < an take over. I can say that the 
President' Rule in West Bengal is more than 
justified. Nobody can oppose it, The 
conditions are such that the President's Rule   
should   be   Continued. 

 
SHRI MAHAVIk TYAGI: There is also a 

proposal to extend the President's rule for 
another six months Sir, I am sorry that the 
hon. Minister has avoided one thing. When 
the President'1 rule is being discussed in the 
House the Minister ought to have reported to 
the Ho ise as to what changes have taken 
place, vhat improvements have been effected 
by the Central Government and what 
developments nave taken place since the time 
the President took over. 

SHRI RAMNIV\ AS MIRDHA : I did 
say that in my opening remarks. _ 

SHRI MAHAVIR TYAGI: That was not so 
because after all from the papers we learn the 
law and order situation has not improved at all. 
It is getting worse every day. It is a censure on 
the President and the Central Government that 
desnite the fact that many months ago the Ai 
ministration was taken over by the Preside it, 
they have failed to establish law and ord< r in 
West Bengal. Every day we hear from the 
papers that six people are killed, so many lave 
been murdered and so on but we not re^d even 
about one single case where a murder has been 
penalised. So a murder in Bengal can go scot-
free ; the murderer would not be taken to task. 
la that your President's rule ? Is that the way 
your Administration functi >ns ? The work of 
the Administration is unpopular generally. 
Taxation is a measure which does not make a 
Government popular : enforcement of law is "a 
measure which  does,   not  make the Govern- 

ment popular. Most of the social values which 
have got to be maintained at the cost of 
popularity are vested in the Government and 
the Government should not always try to be 
popular. They should not always be looking for 
cheers and slogans of 'long live Govern-
ment'and all that. That is not the manner in 
which the Government should function. It is 
not there to get only cheers from the people. 
You have sometimes to be unpopular too ; you 
have sometimes to take unpleasant measures. 
That is the Government's job. As regard such 
measures the Government has absolutely 
failed. You have had such a long time ; for so 
many months you have been there and the 
Central Government has been in charge of the 
law and order situation but it has not improved. 
Is not that a matter of shame for the Central 
Government ? For the information of the 
House the hon. Minister ought to have given 
friends of how many people have been killed, 
how many people have been murdered since 
the time the President took over the 
Administration of West Bengal. Have you got 
these figures ? Have you collected these figures 
? You have not cared to do that. I am afraid the 
Home Ministry has not got those figures. They 
do not bother about these things ; otherwise 
they would have done it. It was the business of 
the Home Ministry to see to it to inform us 
how many murders are taking place, how many 
have been arrested, how many cases have been 
instituted and how many have been punished. 
We have not heard of anybody being hanged 
for this or anybody being convicted for a long 
term of imprisonment. No imprisonment in 
West Bengal because you do not want to be 
unpopular. These murderers are labelled as 
extremists and the excuse given here is, what 
can we do ? This is a socioeconomic problem. 
This is what the Prime Minister said the other 
day. That means to say this is a sort of a 
gesture towards them so that you may not 
become unpopular among those who are called 
Naxalites or murderers. Any murderer an 
extremist, similarly acts like burn ing buses, 
looting post offices, banks etc. are all extremist 
activities according to the present administrator 
who are in charge of the Administration in 
West Bengal. This is a matter of shame. I think 
even a small man, even a District Board 
Chairman, if he were to handle such things,   
he   too would   not   like it.   Now 
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[ Shri Mahavir-Tyagi ] 
the popular vote is there no doubt but then 
what is the meaning of the popular vote ? 
Popular vote means some justification for the 
Administration and there is no such justifica-
tion. Have you added to the revenues there ? 
Have you levied any taxes or is your tax 
realisation better than what it used to be in 
the past in the Communist regime ? I am 
opposed to Communists but, Sir, I must say 
that during the Communist regime there was 
not so much of killing. There were not so 
many murders during the communists regime 
as there are during the regime of the 
President. I know it and at least in the papers 
there was no mention of such large-scale 
murders, dacoities and other things 
committed before. Every day we hear about 
bombs being thrown. In the communist days 
we did not hear these things, but since the 
time the President took over all these things 
are happening and you are gloating over it. It 
is a pity. Before you get anything passed 
please give us the figures of these incidents, 
so that we may judge your efficiency before 
we vote. We shall find out and see what is in 
the interests of the nation. 

One word more. Bangla Desh is one thing 
and they carry my sympathies no doubt, but I 
am afraid these things go on, there will be 
another Bangla Desh. People will get tired of 
President's rule and they may demand 
sovereignty. This is what is going to happen., 

^/SHRI RAMNIWAS MIRDHA : The main 
reason why this Resolution has been brought 
before the House is that the President's 
Proclamation is going to end on the 31st 
March, 1971 and since a Ministry has not 
been formed or it is not expected that they 
would be in position before that date, this 
Resolution extending the period of the 
President's Proclamation for a further period 
of six months is necessary. We do hope that 
it will not be long before a popular 
government is established in Bengal and the 
Government of India would be very happy 
about it. 

SHRI MAHAVIR TYAGI : This period of 
six months is a hoax. 

SHRIMATI PURABI MUKHOPADH-
YAY : Well, Sir, if necessary it would be for 
five years. 

SHRI RAM NIWAS MIRDHA : In my 
opening speech I said that the period of six 
months is the ultimate limit. The moment we 
are sure that a Government is in a position to 
take over, this Proclamation would be rescin -
ded. May be within a few days we would be in 
a position to have a popular government in 
Calcutta and this Proclamation would be res-
cinded. The Assembly would be properly 
constituted and popular rule would 
commence. 

SHRI MAHAVIR TYAGI : We shall 
welcome it. 

 

Many points have been raised during the 
discussion and I do not think that I should go 
into all that questions about law and order, 
questions about elections... 

SHRI MAHAVIR TYAGI: Has the Minis-
try collected information about the total 
number of murders committed during the 
President's regime ?   What is your figure ? 

SHRI RAM NIWAS MIRDHA : We have 
shared these figures with this House either in 
answer to questions or during other 
discussions. We have been keeping the House 
informed of the murders. 

SHRI MAHAVIR TYAGI : You have not 
given the incidents. 

SHRI RAM NIWAS MIRDHA: About all 
the incidents and the progress of the situation 
we have never held anything back. It is unfair 
on the part of the hon. Member to say that the 
Government has not even collected the 
figures. 

SHRI MAHAVIR TYAGI : Will you 
please share it with us and say what is the 
figure ? 

SHRI RAM NIWAS MIRDHA : I do not 
have it at the present moment. 
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SHRI MAHAVU- TYAGI : If the Ministry 
has collected the igures, is there anything 
secret about it ? 

SHRI RAM NIW \S MIRDHA : There is no 
question of it beir.g secret. This house has 
been made informed on a number of occasions 
about the law and c >der situation, including 
the figures of murdei s and inter-party clashes. 
Every thing has been reported  to  the  House. 

MR. DEPUTY CHAIRMAN: Have you 
got the figures ? 

SHRI RAM NIW AS MIRDHA : No, Sir. I 
do not have the fig ires with me now because 
I thought that this wis going to be passed... 
 

SHRI RAM NI -VAS MIRDA : What I was 
saying is this that Government have always 
come before the House with all the 
information that the v have and they have not 
held back anything, whether with regard to the 
law and order situation, inter-party clashes 
resulting in murders, or any similar things ; we 
have always com- to this House and the 
progress of the law and order situation has 
always been kept before the House, and if the 
hon. Members is willing. I can supply it to him 
personally or to any Members who wishes to 
have the figures. 

 

MR. DEPUTY CHAIRMAN: Order, order 
please. 

SHRI RAM NIWAS MIRDHA : In addi-
tional to the law and order situation, certain 
questions were asked regarding the develop-
ment works that were carried out during the 
President's rule. I had given some brief indi-
cation in my opening statement regarding the 
works done, and since I have got some specific 
figures with me about energisations of tube-
wells and rural electrification. I would like to 
mention some of them for the information of 
the House, particularly so because. .. 

SHRI MAHAVIR TYAGI: What is the 
number of murders ? 

 

SHRI MAHAVIR TYAGI :   What are the 
figures of murder ? 

SHRI A. G. KULKARNI (Maharashtra) Why 
are you asking about murder   only ?   Are 
you  not interested in the development of 
West Bengal ?   Is it not important ?   What 
are you I talking ? 
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MR. DEPUTY CHAIRMAN : He is pre-
pared to furnish the figures. 

SHRI MAHAVIR TYAGI : He has got the 
figures. Despite the fact that he confesses he 
has got figures, why should he not tell us ? 

MR. DEPUTY CHAIRMAN: He has not 
got the figures just now. 

 

MR. DEPUTY CHAIRMAN : Please sit 
down. 

SHRI RAM NIWAS MIRDHA : As I said, 
the figures were available and we had given to 
them to the House. 

SHRI MAHAVIR TYAGI :  Repeat them. 

SHRI RAM NIWAS MIRDHA : I have got 
some figures which I will again put before ihe 
House. Since we were not going to have a 
full-fledged on debate on the law and order 
situation, which we had on a number of occa- 

sions, I was not able to give the figures 
regarding how many incidents took place in 
how many months. When I said I did not have 
figures, what I meant was that the whole law 
and order situation as it developed during the 
last few years. . (Interruption) It is impossible 
to continue if they do not want to listen. What 
I mean to say is that whatever figures are with 
me I will let them know. When I said I did not 
have the figures, what I meant was that the 
totally of figures including the progress every 
month that we had made in curbing the law 
and order situation were not with me. I can 
assure you and the whole House that the 
President's rule had not only resulted in pro-
gress in the economic and development front 
but in the amelioration of the law and order 
situation to a considerable extent. We have 
nothing to hide in this respect. There cannot 
be better proof of that than the peaceful 
manner which the elections were held, in 
which more than 60 per cent of the people 
participated, which is more than the national 
average. 

DR.  K.  MATHEW KURIAN (Kerala) : This 
is a generalisation without facts. 

SHRI RAM   NIWAS  MIRDHA :   I am 
saying it with facts.    I am giving the fact. 

 

MR.    DEPUTY    CHAIRMAN:     There 
should not be any running commentary. 

SHRI RAM NIWAS   MIRDHA :   I am 
saying it with all sense of seriousness that  the 
voting percentage in  West  Bengal  was  more 
than 60 ; it is more than the national average. I 
say that with all sense of seriousness. 
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(L terruptions) 

SHRI RAM MVAS MIRDHA: Some of the 
figures that I lave for the information of the 
hon. Member are that during a certain period, 
57 policemen were killed by the Naxali-ties, 
34jotedars, 07 political rivals, 43 businessmen 
and mcney lenders and 77 others, making a 
total of ^61 killings from 19.3.70 to 15.2.71. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
How many Nax.Uities were killed by the 
police ? 

SHRI RAM "IWAS MIRDHA : In the 
progress, 168 Naxalites were killed during the 
same period. 

SHRI MAHAVIR TYAGI : How many 
were convicted or punished for the crime ? It 
is significant. Afttr these murders were com-
mitted, were the murders convicted or not ? 

SHRI RAM VIWAS MIRDHA: Well, Sir. I 
do not thinl we can carry on a dialogue like 
this. It is hap lly the spirit of a debate of this 
nature. If the Members want any figures they 
can give proj >er notice and we will tell them 
in a proper t jrm. 

As regards development works, as I said, I 
would not give a11 the figures as to what the 
Government has d ine. I have give some indi-
cation in my open-ng remarks. But I can say 
with certainty tha there has been progress on 
all fronts whether it is agricultural develop-
ment or developmi nt of education or develop-
ment of the Calcutta Metropolitan Area. Or 
whatever point we might look into, consider-
able development 1 as taken place there. And 
we do hope that wl en the popular 
Government takes over, the momentum that 
has been generated in this n spect would be 
continued. And I can assure t:>is House that 
the Government of India wil' never lag behind 
in its interest and readir.ess to assist West 
Bengal to ameliorate the conditions of the 
people there. 

Well, Sir, I was giving figures of the tube-
wells. That will just give one more indication 
of the progress that has been made. 

Efforts are now being made to raise the 
second crop of wiieat in  the   flood-affected 

areas. 1543 tubewells left incomplete during 
the first three Plans have been taken up and it 
is expected that all of them will be completed 
in all respects by 31.3.1971. Additional 50 
deep tubewells have been sunk with Central 
assistance. About 86 new River Lift Irrigation 
Schemes have been taken up during the 
current year making the total in the State to 
34. The number of shallow tubewells has also 
been increased. Farmers have been given 
assistance to install 8,000 additional shallow 
tubewells which will irrigate about 1,60,000 
additional acres of land. Financial assistance 
has also been given to buy 12,000 pump sets 
for lift irrigation which will irrigate another 
2,40,000 acres. Other programmes taken up 
include small and marginal farms develop-
ment programmes, rural works, projects, 
growing of cotton in the Sunderbans, and so 
on and so forth. In the same way in education, 
since 1.1.1971 free education for girls up to. 
class VIII has been extended to urban areas 
also. Opening of 500 primary schools has 
been sanctioned in the urban areas of the 
States of which 250 will be in the Calcutta 
Metropolitan Districts. That is so far as 
education is concerned. The same is the case 
in regard to fisheries, the same is the case in 
regard to forests. I would not like to take the 
time of the House in giving further details. 
But as I said, we do hope that a popular Gov-
ernment will be in position soon. 

As regards the observation that West 
Bengal has not received all that it should have 
in the Plan allocation and what the 
Government proposed to do about other works 
of development in West Bengal State, all that I 
can say on this occasion is that the 
Government of India has initiated all these 
development projects, and it has a very great 
interest and commitment in the cause of the 
people of West Bengal, and we will do all that 
is possible and necessary for us to give all 
possible development assistance so that the 
popular Government which'would be in 
position in a few days may be able to improve 
the lot of the people. 

SHRIMATI PURABI MUKHOPA-
DHYAY : I want to ask one clarification. 
Please tell me the basis of your allocation. Is it 
on the basis of population or is it on the  basis 
of the problems that the State faces ? 
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SHRI RAM NIWAS MIRDHA : Well, Sir, 
there are various ways of allocating Plan assis-
tance which are released from time to time by 
the National Development Council. Some time 
back a new formula was evolved in which 
assistance was given not only with respect to 
resources that a State can raise but with respect 
to its backwardness. I cannot go into the 
details as to which formula was applied here. 
But this is a well-established rule according to 
which this allocation is given. I do not think 
there should be any apprehension in the mind 
of the bon'ble Member that due share would 
not be given to West Bengal. 

SHRI LOKANATH MISRA : She is 
worried about problems. 

MR. DEPUTY CHAIRMAN : The question 
is : 

"That this House approves the continu-
ance in force of the Proclamation issued by 
the President on the 19th March, 1970 
under article 356 of the Constitution, in 
relation to the State of West Bengal, for a 
further period of six months with effect 
from the 1st April, 1971." 

The motion was adopted. -J 

 


